
. 477,'u 

NOTES OF THE REGISTRY I 	
ORDERS OF THE TRIBUNAL 

)rr 	L. 

iespL)ndentsnd free copi's of thiz 

: 	ncd 'over to the pplicnt 

3 nior Stu Lng Coun 1,

CA 

j4 

Order dated 7.1.23:3 

3y order dated 26.1.2T)2, thts C.a. 

,,.,,as diseased of asking the Respondents to give 

due consideration to the grievances of the 

ool icant, within a period of three months from 

he date of receipt of cooies of the said order 

dated 26 .4.2302. 

'Now, by f t1 ing the present M • • I 7 3/02 

(filed on .2.12.2002) the Respondents have orayed 

for extensiOn of three months' time for 

implementation of the order dated 26.4.2302. 

From the date, of filing of MA.1073/02 till, 

now, one month, time ,  has I  already elapsed. in 

tee said premises, after hearing the learned 

counsels of both sides, time till end of 

F'hruary, 2003, is granted to ReSpOfldCflLS t 

irnolernent the order dated 26.4.2002. 

M..-..l07 3/32 is dispoSed of accordingly. 

i-Land over copies of this order to the 
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